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LOK SABHA 

Friday, 11 th February, 1956

The Lok Sabha m et at Eleven o f the 
Clock

[M r. D e p u ty  S peaker in the Chair] 

QUESTIONS AND ANSW ERS 
(See P art I)

12-06 P.M .

M OTION FOR A D JOU RN M EN T 
FiRiNcf IN M a n ip u r  S t a t e

Mr. Depnty<Speaker: I have received 
notice of an adjournment motion from 
Shri Rishang Keishing on “heavy 
casualty inflicted by police on the in­
habitants o f a village near Bishenpur 
(M anipur State) on 12-2-56, namely, 
seven killed and nine injured”. May I 
ask the hon. Member what is the source 
of his inform ation ?

Shri Rishang Keishiiig (Outer Mani­
pur— Reserved— Sch. Tribes): The news 
appeared in the papers on the 13th.

Mr. IXeputy*Speaker: W hat paper?

Sbri Rishang Keishing: Hindustan
Standard; in other papers also it ap­
peared. Thereafter I received a letter 
from M anipur. The contents in the 
newspaper and the letter are the same.

Mr. Deputy-Speaker: May I ask the
hon. Minister what the position is ?

The Minister of Home Affairs (Pandit
G. B. Pant): The motion. I think, is 
not in order. But still, I would like 
to place all the relevant information 
before the House. In fact when I came 
to know of this incident— it was before 
I got notice of this motion— I asked the 
Chief Commissioner to depute respon­
sible officer to hold an enquiry at once. 
He has done so. I am not in possession 
of all the facts at this stage. The report 
will be received in due course and if 
so desired, I shall place the facts before 
the House on receipt of the report. 
That is all that I can say at this stage.
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Mr. Depirty-Spealter: Will the hon. 
Minister be able to say when the report 
is likely to be re c e iv ^  ?

Pandit G. B. Pant: I hope, within a 
week; M anipur, as you know, is in the 
easternmost part of the country and it 
will take some time.

Mr. Deputy-Speaken A detailed 
statement will be placed on the Table 
of the House. The hon. Minister has 
agreed to that. He has already taken 
steps in this regard. Normally it is the 
responsibility of the Central Govern­
ment. It is a m atter of law and order 
to be taken charge of by the persons 
in authority at that particular place. In 
view of the statement made by the hon. 
Minister, I do not think it is necessary 
to allow this motion. He will make a 
statement. {Interruptions) I have not 
allowed him. We will go to the next 
business.

PAPERS LAID ON TH E TABLE

A n n u a l  R e p o r t s  a n d  A u d it  R e p o r t  
ON THE A c c o u n t s  o f  D a m o d a r  V a l ­
l e y  C o r po r a t io n  fo r  1952-53 a n d  

1953-54.

The Deputy Minister of Labour 
(Shri Abid Ail): On behalf o f Shri
Nanda, I beg to lay on the Table a 
copy of each of the following Reports, 
under sub-section (5 ) of section 45 of 
the Damodar Valley Corporation Act, 
1948; .

(1) Annual Report of the D a­
m odar Valley Corporation fo r 
the year 1952-53.

[Placed in Library. See No. S-15|56J

(2) Audit Report on the Ac­
counts of the Dam odar Valley Cor­
poration for the year 1953-54.

[Placed in Library. See No. S-16|56^

(3) Annual Report of the D a­
modar Valley Corporation for 
the year 1953-54.

[Placed in Library. See No., S-17|56J




